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 COMMITTEE  ON  PRIVATE  MEM
 BERS  BILLS  AND  RESOLUTIONS

 Srvenra  Report
 Shri  Khadlikar  (Khed)  1  beg  to  vre-

 sent  the  Seventh  Report  of  the  Com
 muttee  on  Private  Members'  Bills  and

 Furra  Report

 ‘Shei  F  Venkatasubbaiah  (Nandyal)
 1  beg  to  present  the  Fifth  Report  of
 the  Estimates  Committee  on  the  Minis-
 try  of  Education—(i)  Indian  Museum,
 Caleutta  and  (il)  Victoma  Memorial
 Hall  Museum,  Calcutta

 12:18  brs.

 ELECTION  TO  COMMITTEE

 EC  Report  JULY 5,  1067  Disposal of  Adj.  Motions  965"

 commencing
 August,  1966,  subject  to  the  other
 provisions of  the  said  Act”

 Shri  Kanwar  Lal  Gupta  (Delhi
 Sadar)  On  a  point  of  order

 Mr  Speaker. He  has  moved the motion  It  has  to  be  put  to  the  vote
 of  the  House  In  the  meantime, be
 rises  on  a  point  of  order'  Point  ef
 order  at  any  tume  he  hikes?  He  can
 raise it  later

 The  question is
 “That  tn  pursuance  of  section

 4(i)  of  the  Employees’  State  Insu-
 rance  Act,  1948  as  amended  by
 the  Employees  State  Insurance
 (Amendment)  Act,  1966,  read  with
 rule  2A  of  the  Employees’  State
 Insurance  (Central)  Rules  1950,  the
 Members  of  Lok  Sabha  do  pro-~
 ceed  to  elect  in  such  manner  as  the
 Speaker  may  direct,  two  members
 from  among  themselves  to  serve
 as  members  of  the  Emplojces  State
 Insurance  Corporation  for  the
 remainder  of  the  term  of  four
 years  commencing  from  August,
 1966  subject  to  the  other  provi-
 sions  of  the  said  Act”

 The  motion  was  adopted
 Mec  Speaker  Mr  Nath  Pai

 12  20  hrs,
 MATTER  UNDER  RULE  377

 Disrosat  or  Asournmmasnr  Morious
 Mr.  Speaker:  Now,  Shri  Nath  Pa:
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 Shri  Senavane:  About  what  subject?

 Mr.  Speaker: If  he  hears  the  hoo.
 Member then  be  will  know  It.  I  have
 allowad him  to  raise  it  He  has  written
 to  me  and  I  have  permitted him.

 Shri  Sonavane: It  is  not  there  on
 the  agenda

 Mr  Speaker:  The  printed  agenda  may
 include  certain  items,  but  the  Speaker
 may  allow  any  other  item  also  So,  It
 is  not  a  question  of  the  printed  agenda
 only

 Shri  Sonavane: We  cannot  be  taken
 by  surprise  We  must  also  ‘be  given
 notice

 Mr  Speaker:  Under  the  rules,  1  am
 authorised to  allow  it  So,  he  cannot
 control  ॥  He  must  read  the  rules
 again

 Sbri  Nath  Pal  1  thank  you  very
 much

 On  the  3rd  July,  when  the  House was
 discussing  my  adjournment  motion,
 ang  when  we  had  reached  the  conclu-
 sion  of  the  debate,  simce  the  Govern-
 ment  spokesman  on  that  day,  it  being
 the  Home  Minister,  agreed  to  four  of

 ABADRA  14,  188°  (SAKA)  Adj.  Motions  9654

 fhe  Deputy-Speaker who  was  then  is
 the  Chair  observed  to  this  effect:

 “I  take  it  that  the  House  gives
 permission to  the  withdrawal  cf
 the  motion”

 There  was  no  such  permission sought
 py  me  I  am  quoting from  the  official

 of  the  Lok  Sabha  for  the
 fay  Shri  Surendranath Dwivedy  thea
 remarked

 “No  withdrawal  It  ज  ta’ked
 out”

 The  Deputy-Speaker then  remarked
 “It  will  be  more  graceful  As 1

 said  when  you  were  about  to  move 7 yuor  ima
 Then he  gives  what  15  tantamount te a  ruling  of  the  presiding  officer,  and
 says

 “After the  Home  Minister's  ap-
 peal,  tt  would  be  more  graceful if
 you  withdraw it  There is  no  pro- vision  for  talking  it  out”,

 Then, I  go  on  pleading  with  the
 Deputy-Speaker  1  am  not  complain-
 ing  against  the  Deputy-Speaker, but  it
 is  a  matter  of  procedure which  ]  am
 raising  1  then  go  on  pleading with the  Deputy-Speaker  that  1  1  a  well-
 established  practice,  and  if  you  will
 permit  me,  I  shall  quote  what  I  have
 pleaded  with  him  1  said

 “We  have  sat  bere  for  as
 years  as  you,  only  if  my  memory
 not  failing me,  when  there  is

 FF

 “As  1  said.  t  wouki  be  more
 graceful to  withdraw  :t.”

 I  was  not  much  concerned about  how
 graceful  I  was,  but  I  was,  concerned
 about  the  well-established
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 Shri  Surendranath  Dwivedy  (Ken-
 drapara):  This  is  an  unnecessary  in-
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 Therefore,  he  does  not  want  to  move.
 The  precedent  is  established.  In  that
 ease,  the  Chair  will  not  'take  the  vote
 ef  the  House:

 This  is  the  well-established  practice.
 I  found  in  the  index  of  adjournment
 motions  in  the  Central  Assembly  there
 were  as  many  as  50  cases  listed—I  was
 not  in  a  position  to  finish  my  research
 work  within  this  short  time  because  I
 wanted  the  Lok  Sabha  records  to  be
 rectified.

 Then  I  will  come  to  the  most  im-
 portant  point  in  this.  I  do  not  think
 the  Deputy-Speaker  has  been  very
 lucky  whenever  an  adjournment  comes
 up  and  he  happens  to  be  in  the  Chair.
 There  was  a  prévious  occasion,  on  the
 24th  May,  when  he  happened  to  be  in
 the  Chair  and  you  know  that  a  diffi-
 culty  arose.  The  matter  was  discuss-
 ed  on  the  26th  May.  After  having  heard
 a  long  debate  as  to  what  transpired  on
 the  24th  May,  you  were  pleased  to  re-
 mark:

 “Now  I  would  say  that  the  ad-
 journment  motion  has  been  talked
 out”.

 In  the  first  place,  I  have  cited  the  rules
 of  procedure.  Then  I  cited  the  well-
 established  authority  of  the  Central
 Assembly  procedure.  Then  I  quoted  a
 ruling  given  by  you  less  than  just  a
 month  ago.  I  submit  that  the  motion
 being  allowed  to  be  talked  out  should
 not  be  stopped.  It  is  not  only  a  ques-
 tion  of  the  embarrassment  caused  to
 the  individual.

 Why  do  I  ask  it?  If  a  decision  is
 given  by  a  presiding  officer  and  if  there
 is  a  subsequent  decision  by  the  Chair,
 I  take  it  the  latest  decision  holds  the
 field.  This  decision  was  given  by  you
 on  the  26th  May.  The  Deputy  Speaker
 gave  his  decision  day  before  yesterday.
 So  for  purposes  of  guidance,  may  I
 know  which  shall  prevail?  I  want  that
 your  ruling  should  prevail  because  that
 is  in  keeping  with  the  rights  of  this
 House,  it  is  also  in  conformity  with  1
 traditions  of  this  Parliament  whith  is

 ASADHA  14,  1889  (SAKA)  Adj.  Motions

 heir  to  the  Cerltral  Assembly  with.
 greater  powers  and  sovereignty.  I  there-
 fore  submit  that  you  agree  with  my
 submission  to  you  and  restore  to  us  the
 full  right  which  we  were  enjoying  till
 doubts  were  created  by  the  decision  of
 the  Deputy  Speaker.

 Some  hon.  Members  rose—

 Mr.  Speaker:  No  discussion  now.  A
 point  has  been  urged.  It  is  very  clear.

 at  मधु  लिमये(मुंगेर)  अगर  आप  इस

 बारे  में  निर्णय ले  रहे  हे,  तो  आप  पहले  हमें
 भी  सुनिये  ।

 Mr.  Speaker:  If  I  allowed  it,  it  would
 go  on  like  that.

 आ  अटल  बिहारी  बाजपेयी  (बलराम-

 पुर)  :  अध्यक्ष  महोदय,  एक  बड़े  महत्व का
 मुदा  उठाया  गया  है।  क्या  यह  जरूरी है  कि  श्री

 नाथ  पाई  ने  जो  कुछ  कहा  है,  उस  से  हेम

 सहमत  ही  हों  ?  अगर  हमारी राय  उस  से
 अलंग  है,  तो  क्या  हमें  उस  को  कहने  का

 अधिकार  नहीं  है  ?  आप  अपना  निर्णय  देने

 से  पहले  इस  बारे  में  हमें  सुनिये  ।

 Mr.  Speaker:  If  anybody  raises  a
 point  and  the  whole  House  were  to  go
 on  discussing  it,  what  happens.  It
 seems  I  made  a  mistake  in  allowing
 that.

 आओ  फ्लू  लिमये: आप  इस  विषय  को
 रूाज  कमेटी में  लीजिए  ।  आप  कोई  निर्णय

 न  दीजिए ।

 Mr.  Speaker :  It  is  a  good  suggestion.
 They  can  discuss  it.  I  do  not  like  this
 matter  being  discussed  here,

 I  am  not  giving  any  decision,  but  I
 would  also  clarify  the  ition.  [
 would  like  to  take  the  House  into  con-
 fidence  whenever  Iam  in  doubt,  and
 that  is  wh  allowed  him  to  bring  it.
 before_the  House.  It  is  not  necessary

 it  should  be  printéd  on  the  order
 paper.  They  come  and  discuss  with
 me.  When  I  am  not  very  clear  in  my

 658:

 we
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 the  next  item  We  have  got  about
 four  hours  more.

 No  decision  is  given,  I  am  not  giving
 any  ruling as  I  said

 Shri  Raaga  (Srikakulam)  *  You  could

 oft  wy  feet:  maw  महोदय,  मैं

 एक  आर्थिक  कृपा  ।  हमेशा  ऐसी  परम्परा
 की  चर्या  की  जाब,  गुलाम  असेम्बली  की

 गरिया  की  नहीं,  स्वतंत्र  Ld  खंभा  और  अन्य
 स्वतंत्र  देशों  की  लोक  सभाओं  की  उनकी

 परम्परा  की  वाँ  की  अब।  गुलामी  के  दिनों
 ले  जो  अवेम्यनी थी उस की चर्चा भी  उस  की  चर्या  नकी  जाग।

 ress  Party  can  also  raise  it  Therefore,
 it  will  be  the  business  of  the  Rules
 Committee  to  look  into  this

 Shri  Hem  Barua  (Mangaldal).  Muy
 उ  submit  that  that  day  you  gave  a
 definite  ruling  that  it  was  talked  out
 Now,  the  impression  might  grow  in  the
 country  and  the  House  that  you  are
 trying  to  shelter  the  Deputy-Speaker

 Mr  Speaker:  Mr  Marnubhai  Patel
 was  speaking  on  the  Home  Ministrys
 Demands  He  might  continue

 DEMANDS  FOR  GRANTS  1967-63—
 Contd

 Ministry  or  Hone  Arrarrs—Contd
 भी भत साई पहल साई  पेल  (भाई)  ध्या

 महोदय,  कम  गृह  मंत्रालय  की  मांगो  के  बागे
 में  मैं  कह  रहा  था,  राष्ट्र  की  एकता  कौ  टकराने
 बच्ची  ऐसे  तत्व  हमारे  देश  में  हैं  कौर  खास
 कर के  मुरे  नाथ  त्रिवेदी  &  स्वीकार  किया

 कि  ऐने  एसी मेट्स यहां  मौजूद  हैं.  जो  राष्ट्


